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SUPREME COURT OF INDIA 
  

Xen, Central Workshop 

 

Vs. 

  

Commissioner of Central Excise, Amritsar 

  

C.A.No.18654 of 2005 

  

(N. Santosh Hegde and S. B. Sinha JJ.) 

 

07.02.2005 

 

ORDER 

  
1. Delay condoned. 

 

2. By the impugned order the Tribunal has held that since Commissioner of Appeals had 

allowed the appeal of the appellant herein, the appellant has no grievance to agitate before 

the Tribunal, on this sole ground the appeal has been disposed of by the Tribunal without 

going into any other question. If the appellant is aggrieved by any other issue which is not 

considered by the Tribunal in the impugned order, it is open to the appellant to, agitate the 

same, as and when the cause of action arises there for. With this observation these appeals 

are disposed of. 

  

 


